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IN THE CENTRAL ADMINISTRATIVE TRl}{lNAl
; AHMEDABAD BENCH '
i

0.A. No. 114/88, 115/88, 116/88, 117/°8, 118/88 & 119/s8.
AxAs D

nNo

DATE OF DECISION__ 14.9.1%¢

Povet Mohanlal [aik & dre Petitioner s

Mr. Kartikey raval, Advocate for the Petitioner(s)
Versus

Union of Incia & Ors, Respondent:

vy Akil Kureshi for Mr.Javant PateiAdvocate for the Respondent(s)

CORAM :

The Hon’ble Mr. K. /.Krishnan, Vice Chairman.

he Hon’ble Mr.R.C.shatt, Jucicial lember.
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D.ire 114/88

1. Popatlal lohanlal Kaik,
Age 29 years,
resic¢inc¢ at Chhani Jakeat Naka,
Near Hewr. Colony, -
Vadodarae.

2. Arvindkumer Lanabhel Farmar,
age 27 years,
resicin¢ at &l jipurs,
Post Sckhacda, Vedocara.

D.he 115/88

1. Bucdhisagar Goaplbhai Parmar
age 25 yeers,

2. Narsingphail Karunpthal Pachiyer
ace 27 years.

3. Kanubhai Layaebhai Parmar
age 32 ysars,
No. 1,2 & 3 res:¢ing at
Lal jipura, Post Sokhacds,
vadocara.

4. arvinévhsil Ramanbhei liekwana
ace 26 yeears
residing &t Radhanpurs,
Tal. Savli, List. Vacodar
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5. Lalubhai Shankearlal
age 2¢ years,
resicing at Moti Golvag,
Chhani, Vacodera.
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O.A. 116/88

1. Natwarbhai Chimanbhel Frajapati
age 30 ye«ars,
resicding et Khumbharwacda,
Chhani, Vacdodara.

2. Dhiruphazl somashal Fatel
age 28 ears,
resicing at xothi Char Rasts,
ncar Fatvarcdnan Hestel,

2. Jayantibh&ei Lallubhai Rathod,
age 26 years,
resicin¢g at Crhhani,
Feti Golwad, Vadodere.




1. Cnanfrakant Ramchandra Pawar,
age 31 years,
resicéing at Shastri HOstel,
Room No.24, Kothi Chhar Rasta,
Vacocara.

-2. Ghanshayambhail Indulal Joshi,
age 25 years,
residine at Shastri Hostel,
'S I c i

3. Dayebhei lohanphal Solanki,
ace 22 years,
resicing at Kunchele,
Taluka Laochoi,
List: Vacocera.
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1. Niranjan DBuchisagar Fretel,
age 28 yeers,
reeicing at Kansare Fole,
vasant 2Zullcing,

ace 22 year

,
resicing <t present at
Kuncnels, Tfel. Labhoi,
List. Vadolara. - Aprlicants.

(Acdvocate: Mr.Kartikey Raval)
VLRSUS,

1. Union of Incia,
(Notice to be served throuch:
Mr .Swaran Sinch and/or his
successor in office,
Chairman, Canteen Stores Lepartment,
Canteen Ad-hoc Committee,
(Lepartment of Atomic Enercy)
Heavy Water Plant)
FPeU. Fertilizer lagar,
Bsroca - 351 750.

2. Nelie Khurana
and/or his successcor irn office,
Workes lianager, Canteen Stores
Lepartm=nt, Cantecen Ad-hocC
Commiittee, (Department of
Atomic Energy, deavy wWater Flant)

-

P.u. Fertilizer lLagar,
aroda - 391 750. awow wi Responcents
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D.hel14/88, 115/28, 1 -8
117/88, 118/28, 119/88

Late: 14.9.1992,

Hon'ble lir. R.Ce3natt, Judicizal MHember.
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None for tne lr. Akil Kureshi

for ir. Jayant Fratel, learned councel for the

responaents present.
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. In all these six / & comen question arises

€S to whesther the decision of the Hen'ble Suvreme

15th July, 1992 the partics had submitted oefore us
that tne responcents have ¢iciced to irzlsm=nt the

cecision of the ion'ble Supreme Court and
therefore, tne grievance cf the erplicants was

likely to be redressed anc therefore,above matters

were acjourned. Tocday tihcugh ncone is present on
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he resporidents hag protuced

bfcre us the office order dated 25th Ma,, 1992
passcd by the Government cof indie, Lepartrent of

Atoric Enercgy, deavy Water Plant, Barod
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the sare 1s taken on record. He subritted thet

€r this ordern the grievances of the apwlicants

2L yogesrved a>ive, nonc
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We find from this office order procucep by the
responc¢ents that the same is issued in accordance
with the judgment of the Hon'ble Supreme Court
referre¢ to therein. We also take note of the
submission of the learnedé advocate lr. Akil
kufeshi that the names of all the applicants
involved in these matters are referred to in this
office order an¢ they have been civen|all the
benefits as are acdmissible to bther Central
Government employees of comperebnle stptus from

,

1st October, 1991 except G.F.F., Pension and

Group Insurance Scheme in respect of which
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Separate orcers were awaite

Perscnnel enc Training. The copy cf this orcer
Y

to be kept in the file of the“first metter ice.,

Oe.A. 114/88. All these matters having common

cause are disposec of tocay by common orcer. Now

they have become infructucus, in view of the

office orcer dated 25th May, 1922 pessed by the

ThetlO.As are @dicpoced off naving

become inftuctucus. No.oréders cs - t@ costs.

sd ; sd ta

(R.C.BHATT )
Judjcial Member

( N.V.KRISHNAN )
- Vice Chairman




